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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYCERABAD BENCH

AT HYDERABAD
hokkk

C.A, 448/96, Dt. ef Decision : 8~4-96.
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5.M. Sshoe

J.M. Bzler
D.P.Patale

Manju Kumari Singh
T.R.5.5.Pillai

. N.M,Joy

G. Vishwanatha Reddy .» Applicantis.
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1. The Unienef India, Rep. by
- its Secretary, Min.of Hime Affairs,
Nerth Bleck, New Delhi,.

2. The Unien ef India, Rep.by its
Secretary, Min.ef Hedth & Family
Wedfare, New Delhi.

3. The Directer General of Pelice,
Central Reserve Pelice Force,
New Delhi.

4, The Inspecter of Felice,
Central Regerve Pelice Ferce,
Read Ne.l2, Banjara Hills,
Hyderabad-34,

5. The Chief Medical Cfficer,2nd Base
Hespital, Central Reserve Felice
Ferce, Changrayanagutta,Hyderabdd-~5.

: +» Respendents,

Ceunsel fer the Applicants $ Mr. J.V,Prasad

-

Ceunsel for the Respendents ¢t Mr. V.Rajeswara Rae £or i
Mr. N.V.Ramana, Addl.EGGSC,

CORAM:

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN,)
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' zﬁespondents‘as ratior money as per the impugned judd

-de

Dt. of Decision Oé—04-96.

C.A., 448/96,.

o

ORDER

| As per Hon'ble Shri R. Rangarajan, Member (Admi.)

Heard Shri V. Rajeswara Rao, learned counsel for the

respondents. None for the applicant. ~—

2. | There are 7 applicants in this OA and they

|
i

are ncw

working in various caspacities such as Ward Boy, S.F.S,N.,H/Cook,

’ P TN S | N
F,5.N., N/Asst., Pharmaeist _.C., in the aaé.aase-Hchital,'

'ﬂﬂ;Fl%}Hyderabad. 'All the applicants in this 0OaA dre gqgfrned

by the Central Civil Services Rules and such other r les as

framed from time to time.

C I The prayer in'this OA is for a dééﬂ%%?tion that the
.
action of the respondents in not paying them the ration money \‘

ae they are termed as non-combatise%gtaff and paymen& of the

- ration money to some other hi#spital staff leaving the

applicant

nerein is unreasonable and violative of Article 14, %6 and 39(a)

of the Constitution and for a consequential directioL to the’

reSpondents to grant them ration money on par with o

staff working in other areas w,e.f., 06-10-87 as per

of Home Affairs letter Ne.II1.27012/16/87-FP.II(1) 4t

with all areears.

3. When similarly placed staff()filed OA, 17/

ther hispital

the Minisfry

>

. 06-10-1987 -

38 in

it was dispesed ef by, that Tribunalm

Gowhathi Benchxggaﬁhis Tribunaléby its judgement dt.

a¥lowing) the application. Against this judgement Spe

Appeal in Civil Appeal No.15728/9C was filed by the

in Supreme

/Coarty a5 @n interim measure
/“Ceurt,"

., The Supreme Court/granted 50% of the am

paid te the

30=-03=-90
cial Leave
respondents

g
ount to /bHa)

ement subje ct

to the result of the appeal.
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4. Similar OA. 308/93 en the file of this Bench wa

disposed .of by this Tribunal by erder dated 23-08-24. That CA
was dispesed of on the basis of the Supreme Court erders [granting
the applicants in thos& CAs S50% qf the ration meney and it was
‘also ordered that the applicants are entitled to ﬁhe final relief

te® be granted by the Supreme Ceurt in Civil Appeal referred to above,

- 5. A similar OA bearing Ne. 533/94 was filed on the fdle of
the Madras Bench of the Tribunal which was dispesed of GL 2-2-96. The
Madras Bench had theeppertunity of leeking inte the decilsien ef

the Gewhati Bench, the interih order of the Supreme Court in the

SLP and the decisien ef this Bench in OA, 308/93. After taking into

i~

account all the facters, the Madras Bench came to the cénclusien &
: , _ _

that no interim relief is neceszary but the applicents will get the

benefit as per the decisiens of the Supreme Court in Cibil Appeal

DA that there

Ne. 15728/90. It was held by the Madras Bench in that

is ne meéntion in that OA that £he applicants therein welre epjoing

the r;tian moﬁey prior to 6-10-87 and there is ne prayer to coentinue
the same beyend this date. It was only prayed that in|view of the
issue of the instructioens of the.Min. of Heme Affairs ?t- 6-10-87

the grant of the ;ation money has been stoppefﬂ and hence the applic ap

therein have to be granted the ratien money w.e.f,, 6=-10-87,

6. In this OA alse there i; ne mention that the| applicants
.'were éetting rat.i@n money parlier te 6-10-87 and'.hence that alléwapc
had to be continued beyond that date. The enly prayer; in this OA
is that they shoulé be given the ration money in ferms of the Min.

of Home Affairs letter dzted 6-10-87 and denial of that allewance i s——

ood-
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céntrary te the instructiens of the Min. of Home Affairs ldt.

. 6;10-87 ané a discrimination between a combatised staff and
non-cembatised staff. In view of the fact that the relief and

gverments in this CA are similar to the prayer in OA.Ne.%$33/94

of the Madrazs Bench and alse because of the fact that the erder .

‘éf the Tribunal of Madras Bench is conselidated order taking

fnto acceunt all the fgaeots and the dirextions giveq by the Gewhathi
Bench, the Apex Court and this Tribunal, I feel it is net only
-feasonable but justified alse to fellew the directions gliven by

the Madras Bench of this Tribunal in the present OA,

b

7. In the result, the OA is clesed with the ebservatioens

N

fhat the main issue raised is already under the consideration >~

with the Supreme Court in Civil Appeal Neo. 15728/90 and|both the

‘parties will be beund by the erders te be passed by the|Apex Court.!

Ay

%8. Thg OA is dispesed of accordingly at the admigsien stage
. . ' I
itself. No cests. i' /g
(R. Rangarajan) Nt E
Member (admn.) ;

r Dated : The 8th April 1996. Jpetlof
* {Dictated in Open Ceurt) , : f’%[h{( , .
e ] !
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